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s.o.No. In exercise of the powers conferred by clause 

(b) of Sub-section (2) of Section 80 G of the Income-tax Act, 

1961 (43 of 1961), the central Government hereby notifies the 

ashree Tulsibag Temple, Puns u to be a place of public 

worship of renown throughout the State of M~harashtra for the 

purpose of the said section., 

Nmtification No.; Cit24~ (f. No .. 176/17/92-I TA-1) 

sL__l 
(SHfH~AT CHANPRA) 

Under,. Secretary to the Govt .. of India. 

The Manager, 
Government of India Press, 
Ring Road, Mayapuri Industrial Area, 
(Near Rajmuri Garden), NFJW Delhi. 

Capy to: 
1. The Managing Trustee, Shree Ramji Sansthan, Tulsibag ,1124, 

2. 
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Budhwar Pet, PunH- 411 002. subject to thld conditions that 
the donations received ~.oJill be utilised exclusively for 
renovation / repair works and separate books of accounts 
will be maintained for this and to the Commissioner of 
I ncoms-tax, Tamil Nadu .. 

The Commission~r of Income-tax, Pune with reference to his 
letter No.Pn/80G(2)(b)f __ 1992-93 dated 23rd November,92. ·He 
is requested to review the cas~ after every three years 
regarding the utilisation of donations by obtaining relevant 
accounts from the respective relig.iaus authoriti.as., 

All Chief Commissiwnrs & Directors General of Income-tax~ 

Comptroller & f~uditor General of India, NebJ Delhi. 
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